
1O1M NO.4 

ule, 42) 

IN THE CENTRAL AD.I±NSTRTIVE TRIAL 
GUWHATI BNCH::::: GtJAHATI 

01 1DFJR SHEIT 
NO 	 OF 200 

lic ant (S) 3 k' 

RSpondent(s) 	
vyjj 	

DJV%J) 

Avocate for Applicant(s) 

Advocate for Resofldeflt(cJ) 	 al 

Ntes of the Registry 	
Order of he Triuna1 

16.7.2001 	This ap1icatjon shall be 
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member 	 Vice-Chairman  

Let this case be listed on 5.9.01 
V 

 alongwith 0.A.No.332/2001. 

V 

 Vice-Chairman 

In view of the order passed 
V 

2000 the Contempt 

petition is disiissed. 

Member 
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Central Adrnijsra 	T taL 

2O1A2Wi 

Otawhti  

IN THE CENP1AL AIMINISTRATIVE TRIBUNAL 

GUAHATI BCH : GUWAHATI. 
LN 

2!jPiLetition No. 	/2001 
In O.A. No.72000 . 

IN TEE NArER OF 

Shri Dhiridra D= and Others. 
:1 	

...... etitioners 

Union of India and Others. 

AlleedCOflteeD 

•"And - 

jTi OF 

An application under Section 17 of 

the Administrative Tribunal Act 1985 

praying for ixitiatjon of contempt 

proceeding against the contemner for 

non-compliance of the order dated 

17.10.2000 pasèed in O.k. 332/2000. 

nd- 

IN THE 	: 

1 • S'nri Mirendra Sarkar 

Son of Late Boy Chand Sarkar 

Viii. Shyam Nagar 

P .0 • & Diet. Karimganj. 

Assam. 

Contd...... 
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Shri Birendra is 

Son of Shri Kiran Chidra 1s 

Viii. Dakshingam 

P.S. Badarpur 

Diet. Karimganj , Aseam. 

Nd. Iutfr Pahnan 

Son of Nd. Akaddas All 

Viii. Hafaria (Mama) 

Diet. Karimgarij ( Assain). 

Shri Nihar Dey 

Son of Shri Nripendra Dey 

Viii. Patharkandi 

Diet • Kar iniganj. Assain. 

- Verwe - 

Gr1i r 
The Chief General Manager 

Assani Circle 

Govt. of India, Department of 

Telecomnunication, U]nbari, 

Guwahati. 

Shri C.V. Nair 

The General Manager 

Telecom, Silohar SSA, 

Govt. of India, 

Department of Sliehar, 

Silohar, Assam. 

Contd... 
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iri B. Rahaman 

31bDiyisjona1 &igineer (Group) 

Department of Telecomnunic,tj0, 

Patharkandi - 788724. 

Shri Daya Sankar 

Deputy General Nanager 

Department of Telecoinn.injcatjon 

Silchar. 

ri J.R. Paul 

DE ( P & A) SSA , Silohar. 

Department of Telecom 

Silobar. 

Shri S.P. ChaIraborty 

RPD, Silcha 

Department of Telecom 

Silchar. 

&Lri J.R. Nath 

S.1OT, Karimganj 

Department of Telecom 

Karixnganj. 

The abovenamed applicant Most iesPeoti11y 
Sheweth : 

That Your applicant being highly approached this 

Hon'ble Tribunal for flOflconsjderatjon of grant of benefit and 
faoilitje8 of Temporary status 

sanctioned under the scheme named 
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as casual labourers ( Grant of temporary status and 1egularisation 

scheme of the Department of Te lecomnuni cation 1989 ) and the 

benefit of temporary status granted to the applicant' vide order 

dated 15.2.1997 and 16.12.1997 but subsequently cancelled the 

same without issuing notice or opportunity to the applicants 

i±* vide impugned order issued under letter No • iJ-1 19/TSN/ 

011/98-99/8 dated 296.98, -63/T/1 0  dated 29.6.98 and letter 

1o. E-27/98/99/17() dated 29.6.1998 through O.A. No. 332/20 00 

before this Hon'ble Tribunal and this Hon'ble Tribunal was pleased 

to issue notice to the alleged contermier and also passed an 

interim order on 17.10.2000 original application no. 332/20 00  

( Sri Dhirendra Sarkar and others - Vs- Union. of India and Others) 

after hearing the argument of the parties. The Hon'ble Tribunal 

was pleased to passed interim order on the following direction : 

"heard Mr. 14. Ohanda, Learned Counsel for the 

applicants and Mr. B.C. Pathak, L Learned Addi. 

C.G.3.C. for the respondents. 

Issue notice to show eause as to why this appli-

cation shall not be admitted. 

List on 1.12.2000 for show cause and admission. 

In the meantime, the 4 applicants shall be allowed 

to continue in their respective poet". 

2. 	 That your applicant$the-after on received of 

this Hon'ble Tribunals order petitioner no.1 and 2 submitted this 

i'ribunal order along with their representation on 20.10.2000 

before the alleged contener no.1 through the D.I.T. Telecom, 

Karimganj and also petitioner no. 3 and 4 submitted before the 
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alleged eon temner no.1 through the 

alleged conten2ner no.3 whereby the petitioners prayed that for 4 
allow to continue in service as caaial cable worker interns of 

the Interim order dated 17.10.2000 passed in O.A. 332/2000 but 

theL-after alleged contemner no.1 did not implemented the order 

of the Tribunal which is wilil violation of the Tribunal'e1 
4 

Copies of the Tribunals order dated 17.10.2000 

and represerratjon dated 20.10.2000 are annexed 
1 

as Annere - 1 and 2. 

A 	3. 	 That th-ei after your petition.ers again submitted 

the Hon'ble Tribunal order dated 17.10.2000 before the alleged 

contemner no. 1, 2 and 3 along with the similar representatjon 

on 19 12.2000 IwLt stating the similar prayer which they 	
.. A 

prayed in earlier representation dated 20.10.2000 . The alleged 

) contemnerreoeived their representationS and also received 

the order of the Tribunal dated 17.1 0 .2000 . But the&-after also 

the alleged contenriers neither implemented the Hon 'bie Tribunas 

order dated 17.10.2000 which was passed in 0.A. 332/2000 nor they 

take any initiation for the implementation of the said tribunals 

order. Therefore it appears from the action of the alleged contem-

ner that which is amount to contempt of court for wil±ttl violation 

of the said court order. 

Copy of the representation dated 19.12.20 00 is 
Annexed as Annee-. 

4. 	 That your petitioners state that although we have not 
imlemEx1ted the alleged contemner no. 4 to 7 in the original 
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application but the petition have included their name in the 

contempt petition as because they have obstrucle for implementing 

the said Tribunal's order and also they have not take any i.nitia- 
4-' 

tion for implementing the Tribunal's order dated 17.10.2000. 

It is relevent to mention here that the alleged conteniner no. 

4 to 7 are to be done essential official work for implemetatio 

of the said order. It is further stated that the petitioner 

submitted their representation dated 20.10.2000 to the alleged 

oonteinner no • 1 through the alleged conteniner no. 	i.e • DT 

Karimgarij but theft1.-after did the D.E.T. Karimganj recommended 

the order to the alleged contemner no. 1 or not which is not 

1rion by the petitioners. Therefore Hon'ble Tribunal be pleased 

to initiate contempt proceeding against the alleged contemner 

No • 4 to 7 although they are not impleded as a party in the 

original application but they are aware of the Hon'ble Tribunals 

order and they also abstruet for implementation of the said 

Tribunal Order. 

dt1 50 	 Ta4gtitated that the alleted oontenmer der1Sr' 

and wilfully did not take any initiation for implem€ntatjon of 

the Hori'ble Tribunal order dated 17.10.2030 passed in O.A. 

332/2000 which is amount to contempt of Court, therefore Hon'ble 

Tribunal be pleased to initiate a contempt proceeding against 

the contelnners for wilfull violation of the said order. 

6, 	That it is a fit case of the Hon 'b Le Tribunal for 

initiation of contempt proceeding for deliberate non-compliance 

of the Hon'ble Tribunal order dated 17.10.2000 passed in 

0.A. No. 332/2000. 

I 
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7. 	 That this application is made bonafide and for 

the ends of justice. 

Under the facts and circumstances 

above, the Hon ble Tribunal be pleased 

to initiate contempt proceeding against 

the contemrier for non-'oompliarice of the 

ordez' dated 17.10.2000 passed in O.A. 

332/2000 and fiirtber be pleased to impose 

punishment in accordance with law. 

And for this act oI' kindness Your petitioner as 

in duty bound shall ever pray. 

Affidavit 
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APDA VIP 

I, Shri Dhirendra Sarkar, son of Sri Kiran Chandra ie 
aged about 33 years resident of village Sliyam Nagar, District - 
Karirnganj .O • K4rimganj, Assam do hereby solemnly affairm and, 
declare as follows 

1. 	That I am the petitioner taabove contempt petition and 
o4 mch I am well acquainted with the facts and circumstan-

ces of the case and also competent to sign this affidavit 

20 	 That the statement made in para .1 to 5 are true to my 
IQiowledge and I have not suppressed any material fact. 

3. 	That this affidat is made for the purpose of the 
filing cozitempt petitioner before the Cital Adminis-
trative Tribunal, Guahati for non '-oomplian,o e of 
interini ørder dated 17.10.2000 passed in O.k. 332/2000. 

4 • 	Thatj have be & duly autho'rised by the other pet itione 
to s 	this affidavit. 

And I sign this affidavit on this 14 th day of 

ebzuaiy, 2001. 

Identified by 

pvtJ__& Q- 
Advocate 

Deponent 

solemnly affaiined and declared 
before me by the deponentJ-to 

2 	r 	- 	
01 
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DAPT CHARGE 

Laid doun before the Hon'ble Central Administrative 

Tribunal, Guwahati Bench, Guwahati for initiating contempt 

proceeding against the alleged conteniners/respondents for wilfil 

non-compliance of the order of the Hon'ble Tribunal dated 17.10.200 

and irtber be pleased to impose punishment against the alleged. 

contemners/respondente for wilil non-compliance and deliberate 

violation of the Hon'ble Cribunals order dated 1.10.2000 in 

accordance with law. 
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r spo ndnt s  

Advocce for vPii.cn;:(;) 

	

Advoct for Resr)fl(kn (s) 	
• -• c 

(f tli e kPT Li 	L4 V L 	OhUl it IL ii lLUkAL 3. 
17 .10. 0 Present 1 mo  I'on'bie Mr JUthtic e D.i. 

Chowdhury, Vie-chjriiian. 

vwI', I 

.- '•4 • " 

Heard !lr M.Chanda,lparned counsel for 

the 4pp1icants and r 	C.pathak, learned 
Add). .C.tLS.0 f.or• the respQndnts. 

Issue notice to show cause as to why 

this application shall not Ni admitted. 

List on 1.12.2000 for show cause _1 nd 
adn:iissjon. In the meantime the 4 applicants 

shall be allowed, to continue in their 
respéctiot. 	

I . 	•._ 
.Sj/V10E CHAIfI9AtJ 
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To 

The Chief General Màhager 	 . 
•Assam Cjrc1e 	 . 	 ' 
Government of India 
epartment of Teleconunication 

tilttbarj, Ouwahatju.781007 

(Through SDO(T), Karimganj) 

Sub s 	Prayer for alløw to continue in. service as Casual 
Cable worker in terms of Interim °rder dated 2.7,1998 
passed in 0.A No. 141/98, order dated 31.8.1999 
passed in O,A. No. 141/1998 and also in terms of 
interim Order dated 17610.2000 passed in O.A. No, 
3322000 (Sri Birendre Das & Ore. V8, Union of India & Ore.) 

Respected 

I 

• 

I would like td draw your kind attention on the 

subject cited above and furth r begs to state that I have 

been working as casual workthr under 800(T), Karimganj since 

\ine, 1988 without any break and also granted Temporary 
Status vide your order dated 15.12.1997, 16.1261997 and 

22.12,1997 but the same has been cancelled vide impugned 

order deed296.1998 without assigning any reason and 

also without following the estebijahed procedure of 

termination of Temporary 8tatua as laid down in the 5cheme 

Being highly aggrieved and also being aggrieved by the 

threat of termination, I approached the }ion'ble Tribunal 
through O,A. No 1  141/98,, The Hon'ble Tribunal was pleased 

to pass a categorical interim order directing the authority 

to allow me to continue ;  to work and thereafter x have 
repeatedly approached before you to allow me to work, In 
spite of repeated approach and also in spite of the instructionl 

given by the Directorate of Telecommunication which was 

communicated through cGMT's letter bearing No. STES-DR/160/ 

Contd... 
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26 dated 16610,1998 1 have not been allotted any work. 

Moreover the Hon 'ble Central Adininistratjve Trjbaj 

decided the0.A, No, 141/98 peesed a specific interim order 

that the undersigned,biR allowed to contInue in work. Even 

thereafter no work has been allotted to me, Moreover the 
Temporary Statue granted to me has not been restored, 
which was subsequently 

cancelled arbitrarily. Therefore 

finding no other alternative x approached the }fon'ble 
Tribunal by way of filing 0.A 6  No. 332/2000 where the 
kionble Tribunal sPecifically directed as follows 

* 
N  17,10,00 Present t The Hon'ble Mr. Justice 

D, N. Chowdhury, VIcechajrman. 

Heard Mr.M.Chanda, learned counsel for the 
applicants and Mr, B.C,Pathak, learned 

Addi. C.Q.$.C. 
for the1 eSPOfldents. 

Issue notice to show cause as to why this 
ap1jtjon shall not be admjttad, 

List on 1,12.2000 for show cause and admjsj, 

In the mean-time the 4 applicants shall be allowed 
to continue in their respective post,N 

In view of the 
above order of the Honible Tribunal 

you are requested to allow 
me to continue to work. A copy 

of the Interim Order dated 1 7 , 10.2000 referred above passed 
in O.A,, No, 332/2000 is enclosed for your 

ready reference 
and necessary action thereon. 

Thanking you, 

Ericlo * 
	 Yours faithfully, 

Date i P1 0jiOjcOo 	 (Dhjrencpr cLsarkar) 

LC 

ZOA Qôy £Ma'n-d 

Vu Z. 
DJ- 
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To 

The Chief General Manager, 	
. 

Assam Circle, 
Government of India, 
Department of Telecommunication, 
Ulubari, Guwahati-.781007. 

(Through SDO(T), Karimganj) 

Sub : 	Prayer for allow to continue in service as Casual 
Cable Worker in terms of Interim Order dated 2.7.1998 
passed in O.A.  No.141/98, order dated 31.8 0 1999 
passed in O.A.  No 6 141/1998 and also in terms of 
interim order dated 17.10.2000 passed in O.A. No 1  
332/2000 (Sri Bjrendra Dag & Ors. Vs. Union of India. 
&Ors.) 

Respected Sir, 

I would like to draw your kind attention on the 

subject cited above and further begs to state that I have 

been working as Casual Worker under SDO(T), Karlmganj since 

March, 1987 without any break and also granted Temporary 

Status vide-your order dated 15.12.1997, 1612 • 1997 and 

22.12.1997 but the same has been cancelled vide impugned 

order dated. 29.6.1998 without assigning any reason and also 

without following the established procedure of termination 

of Temporary Status as laid down in the. Scheme. Being 

highly aggrieved and also being aggrieved by the threat 

of termination, I approached the Hon'ble Tribunal through 

O.A. No, 141/98. The ,Hon'ble Tribunal was pleased to 

pass a cetegorical interim order directing the authority 

to allow me to continue to work and thereafter I have 

- 

	

	 repeatedly approached before you to allow me to work. Inspite 

of repeated approach and also inspite of the instruction 

• 	 / given by the Directorate of Te'lecommunicatin which was 

• \\i 	JJ' 	communicated through GMF's  letter bearIng No.STESPR/160/ 

Contd... 
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26 dated 16.10.1998 I have not been allotted any work. 

Moreover, the Hon'ble Central Administrative Tribunal 

decided the O.A, No.141/98 passed a specific interim 

order that the undersigned be allowed to contnue in work. 

Even thereafter no work has been allotted to me. Moreover, 

the Temporary Status granted to me has not been restored, 

which was subsequently cancelled arbitrarily. Therefore 

finding no other alternative I approached the Hon'ble 

Tribunal, by way of filing O.A. No 332/2000 where the 

Honble Tribunal specifically directed as follows : 

l?jlO.00 Present : The Hon.'ble Mr. Justice 
D.N. Choudhury, Vice-Chairman. 

Heard Mr. M. Chanda, learned counsel for the 

applicants and Mr.  B.C.  Pathak, learned Addl,C.G.S.C, 

for the respondents, 

'sue notice to show cause as to why this 

application shall not be admitted. 

	

J / 	
List on 1.12.2000 for show-cause and 

	

j') 	admission. In the meantime the 4 applicants shall 

be allowed to continue in their respective post.' 

In view of the above order of the Hon'ble Tribunal 

you are requested to allOw me to continue to work. A copy 

of the interim Order dated 17.10.2000 referred above passed 

in O.A. No. 332/2000 Is enclosed for your ready reference 

and necessary action •thereon. 

Thanking you, 

Yourè faithfuiiy( 

5 Jcc& P-5 

Birendra Das 
C/O_ Sri Kiran Ch. Das, 

P.O. Srigouri, 
viii,, Dakshingram, 
P.S. Badarpur,Dist.Karimganj 

I 

Enclo: As stated above I 

Date : 20/10/2000 



To 

The Chief General Manager 
Agsam Circle, 
Government of India 
Department of 
U1ubaj. , Guwahatj - 781007. 

(Through S.D.E, Patherkandj) 

Sub * Prayer for allow to Continue n servicag Casual 
Cable Worker in terms of Interim Order dated 2.7.1998 
passed in O.A. NO.141/98. order dated 31.8.1999 i .
passed in O.A. No.141/1998 and algo in terms of 
interim order dated 17.10.2000 passed in O.A, No, 
332/2000 (Sri Birendra Das & Org. V84 Union of India &Ors.) 

Respected Sir, 

I would like to draw your kind attention on the 

subject cited above and further begs to state that I have 

been working as Casual worker under:S.b ..E,.Patherkandi 

since January,1988 wIthout any break 'and also granted 

• 	 Temporary Status vide your order dated 1 5.12.1997,16.12.1997 

and 22.12,1997 but the same has been cancelled vide impugned 

order dated 29.6.1998 without assigning any reason and 

• 	 also without following the establisheaprocedu.re of 

termination of, Temporary. Status as, laid down In the Scheme. 

Being highly aggrieved and also being aggrieved by the 

threat of termination, I approached the HOnble Tribunal 

through O.A No.141/98, The Honb1e Tribunél was pleased 

to pass a categorical interim order directing the authority 

to allow me to continue to work and thereafter I have 

y 

	

	repeatedly approached before you to allow me to work. Inspite 

of repeated approach and also insplte of the. instruction 

given by the Directorate of Te1ecomynjcj on which was 

/communjcated through QM]'s letterbearing No,STES_DR/160/ 

A • 	
:CO t..... 

1 
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26 dated 16.10.198 I have the not been allotted any work. 

Moreover, the Hon'ble Central Administrative Tribunal 

decided the O.A. No.141/98 passed a Specificinterim order 

that the undersigned be allowed to continue in work. Even 

thereafter no work has been allotted to me. Moreover the 

Temporary Status granted to me has not been restored, 

which was subsequently cancelled arbitrarily. Therefore 

finding no other alternative I approached the Honble 

Tribunal by way of filing O.A. No, 332/2000 where the 

Hon'ble Tribunal specifically directed as follows : 

"17.10.flO 	Present : The Hon'ble Mr. Justice 
D.N. Choudhury. ViceChajrman. 

Heard Mr. M Chanda, learned counsel for the 

applicants and Mr.  B.C. Pathak, learned Addl.C.G.S.C, 

for the respondents. 

'asue notice to show-cause as to why this 

application shall not be admitted. 

List on 1 .12.2000 for show-cause and admission. 

V In the meantime the 4 applicants shall be allowed 

to continue In their respective post." 

In view of the above order of the Honb1e Trjjna 

you are requested to allow me to continue to work. At copy 
I) 	of the interim order dated 17.10.2000 referred above passed 

in O.A. N0.332/2000 is enclosed for your ready reference 

and necessary action thereon. 

Thanking you, 

Yours faithfully, 

- Date : 20/10/2000 

Enc : As stated above I 

kd-i 
Mj •  Lijtfur Rahman 
5/0, Md. Akaddas All, 
Vji]. Hafania, 
P.O. Kanalbazar, (Moina) 
Dist. Karimganj. 



T0 

The Chief General Manager, 
Assam Circle, 
Government of India 
Department of TelecommunIcation, 
Ulubari, Guwahati - 781007. 

I 

1 
/ 

, 1 AYV 

(Through ,S.D.E, Patherkandi) 

Sub: - Prayer for allow to continue in service as Casual 
Cable Worker in terms of Interim Order dated 
2.7.1998 passed in O.A. 140.1.41/98, order dated 
31.8.1999 passed in O.A. No.141/1998 and also in 
terms of interim orderdated 11.10.2000 passed in 
O.A. no. 332/2000(SriBirendra Des & Ors. Vg. 
Union of India & Org.) 

Respected Sir, 

I would like to draw your kind attention on the 

subject cited above and further begs to state that I  have 

been working as Casual worker under S..D.E,atherkandi 

since January,1988 without any break and also granted 

Temporary Status vide your orderdatedlS.12.1997. 

16.12.1997 and 22.12.1997 but the same has been cancelled 

vide impugned order dated 29.6.1998 wIthout assigning 

any reason and also without following the.established 

procedure of termination of Temporary Status as laid down 

in the scheme. Being highly aggrieved and also being agg-

rieved by the threat, of termination, I approached the 

Hon'ble Tribunal through O.A. No.141/98. The Hon'ble 

Tribunal was pleased' to pass a categorical interim order 

directing the authority to allow me to continue to work 

and thereafter I have repeatedly approached before you 

to allow me to work, Inspite of repeated approach and also 

inspite of the instruction given by the Directotate of 

Telecommunication which was cormnuniäated 'through C.G'ff'g 

letter bearing No.STES-DR/160/26 dated 16. 10.1998 I have 

Cont3.. .. 

I' 
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not been allotted any work. Moreover, the Hon'ble Central • 

Administrative Tribunal deáided the O.A. No 141/98 

passed a specific interim order that the undersigned be 

allowed to continue in work. Even thereafter no work has 

been allotted to me. Moreover, the Temporary Status granted 

to me has not been restored, which was subsequently cancelled 

arbitrarily. Therefore finding no other alternative I 	- 

approached the Hon'ble Tribunal by way of filing O.A. No. 

332/2000 where the Hon'ble Tribunal specifically directed 

as follows : 

17.10.00 	Present : The Fon'ble Mr.. Justice 
D.N. Choudhury, Vice-Chairman. 

Heard Mr. M. Chanda, learned counsel for the 

applicants and Mr. B.C.  Pathak, learned Addl.C.G.S.C. 

for the respondents. 

Issue notice to show-cause as to why this 

application shall not be admitted. 

List on 1.12.2000 for show cause and admission. 

In the meantime the 4 applicants shall he allowed 

to continue in their respective post. 

In view of the above order of the Hon'ble 

7fP 	Tribunal you are. requested t9 allowrne to contlnae to work. 
' 	

A copy ofthe interim order dated 17.10.2000 referred above 

/ 	passed in O.A. No.332/2000 is enclosed for your ready 

/ 7 	reference and necessary action thereon. 
Thanking you, 

Yours faIthfully, 

Enclo: As stated above I 	( Njhar Dey ) 

Date : 20/10/2000. 	. 

GuL n ...... .. 
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I) To 	

1 

* 	Vt) . The Oenor1 Mnger, 
loCom, $Uchar$.8eAeflciar.. 

The tviajonaj Engimor., ThleCom(S.D.O.T.) 
Xarjmp3flfl • tg.Ta  eXirirncaj 

The Sub..'Divintonal Engineer (s.D.E.) 
P3thenciià 

Re Order dated 17.10.2000 in aplication No.332/2000 
Shri Birendra Das an1 otherz' Vo. Union of India 
and otherpaoe by the Ron'ble Mr, Juotico D.N. 
Choudhury.Vjco..Chairman, Adminietrative Tribunal. 
Giwahati Bench, Qiwahati, 
S S••II5SSØ ••S 	 S• S• SSS5 SI S• SS••i 	 S•S 

Subj Prayer or continuation and providing nerviee in my 
previouc poet. 
..... e...... ........................................ 

Reepoctoc Sir, 

Ihavo the undersigned most recpoctful].y pray to lay 
before you the following facte in rofornco to the eubjoct 
and referee otatld above for favour of your kind coneideri- 
tion and neconoary action. 

That, I alongwith 4(Pour) other PetitIinorc have cub-
mitted an app icatfon before the Central Adminjetrative 
fribnal , Gtfrlahatj Bench, Guwahati in the nntr of 
contjnuatf era of our cervice in T010com Department and the 
omo has bOon heard on 17.10.2000 in the preconco of learned 
lawyora of both cidoc. 

That the Hon'blo Mr. Juotjco D..Choucihury after 
hearing beth cidc was p loaood 1x allow tie to ronnln COntint 
in narvico in our roopoctive pooto untill further order. 

, yfc 

j 

That after reccivi rag the above said order, r have 
cubmitted petition before you on 20.10.2000 a1onith a XEROX 
Copy Of caid Order for providing me nervico in my previouc 
pont, but unfortunately, I have not been allowed to continue 
in my peat up-ti 11.date by your good of fico. 

That in this prevailing circtvwttncec I have no other 
alternative but to percue your qoodcolf through this rominior 
in the nvttor of conoidertjon of said Order etated in above 
reference. 

Therefore, it ic praed that your good office would be 
graciouc]y ploacod enough to provide me oerv Ice in my 
previoun poet for favour of your kind connideration and 
noceonary. action. 

And for 'thin act of your )d.dneco I chall remain ever 
grateful to you. 

Thanking you, 

\'• 

Youro faithfully, 

I 
AT 

(,hirandra Barkar ) 
Son of Lto Raichand Sarkar, 

Vi]]. & P.O. s Shyamnaqar. 
Dint. $ .Xarimganj .Abcam. 



	

• 	• 
S  

To / 	' 	 V 

	

• 	
' 	 The 0enOr1 Htngor. 

2), The Divinjoni.EnjnoorThiecom (.D.0.T.) 
hi 	 )(arjmwThL'b. E.r1mQn,Lt. 

• '3), The'Sub-Djvjojon3l Encyinoor, •Thlocom(e.D.C), 
Ptber 

Oror cato,i 17.10.2000 in epplication No.332/2000 - 
thri Birendra Dan ond othern Vc. Union of Xflhi. 
ancl othorn POn0d by the Hon'ble Mr. 'Juntiee D.N.' 
Chouihry, V1co.Chairmn, Adminintrativa Tribtxial 
Giwahati øoryth, auwhati. 

$bj' Prayor for continuation ani .proviUng norv Ice in my 
provtow poct. 
o.. . S•• • *• •• s .• •. S SS • • S S S • S• Sa• S IS S S•• 5• S SSS• S ••SS 

Ronpactod Six, 

I have the t.ndornLar#1 moct recpoctfuuly pray to  
lay before you the  following facta in roferero to the 
nubjoct and reforerxo atated above for fvout of your Jdnd 
COiWLdOrtiOn and nnconcary action. 

That, I alonqwitb 4('0tfl) other potitlonoro have 
nubmittod an appiLcation before the Central AdmIniotrti,e 
ribunl.Gt,,ahati Bonoh. Oisahati in the vtnttor of continua-

tion of ox norvice in Velecom DepTtrónt rn1 the came han 
been hoard on 174.10.2000 in the pren3nco of learnod lawyorn 
of both ni1c. 

That the HOnbje M. Juntico t.r1.tho0Thury after 
hearing both nidec wan ploaned to allOw an to remain Continue 
in neriice in our r cpootivo pontc until further order. 

That after receiving the above vail order, I have. 
nubmitd petition before you on20.16.2000 aionith a XEROX' 
Copy of naidortier for providing me nerviCe inmy previow 

V Iont. but unfortunaly Ihave not been al1sed to COntinue 
n my pont up-till-date by your good office. 

That in thin prevailing eirct.mwt,noen I have no 
other alternative but no peraus your gooticoif through thin 
reminder in the matter of conoider3tion of cad order ntad 
in above roferonoc. 

	

V 	L 	Therefore, it in prayed that your ,o1 office would 
j be graciounly plauod eno ugh to provide me norvico in my 

,f 	previoun pont for favotg' of your d.'n& conaideration and 
/\(V 	 nocencary action. 

• 	\J Q/ 	 And for this act of your kintinono I chall remain 
over grateful to you. 

Thand.ng you sir, 

• ,.: 	
Yo'urz faithEully. 

•o:J1{]f/J/2000 	
( Shr.t ?irendra Dan ) 

Son of Shri Kiron Ch, rna,- - - 
viii & p.O. -,R reouRx. 

• 	 ' 	 -. 	t.iimniLA ji•M I 



TO 

VI 4. The Oeneral. Manager, 
VTte ,lecorn, rilahar 5. ilchar. 

The Divisional En;ineer 2ele60rn,(5.D,O.T.) 
Rarimganj Division.I(arjmganj. 

The eubuuDiVisioflal flgtneere1,ccn 
Patharkijndj 'Ub-VieiQfl,Patharkandj. 

Ref. z Order dated 110..2ØO in application Ho.332/OO 
ri Bhirendra Das and OtherVs,unjon of India 

and other, parsed by the Han'ble Mr. Justice D.fl. 
Choudhury. Vice - Chair,an,C,ntrat Aaninistratjvp 
Tribunal • (7uwa had flench, (uwahatt. 

eub 1$ Prayer for continuation and providing ,c'rvjce in my 
previous post. 

Reppec ted sir. 

Io 

I have the undersigned most Zepectfully pray to lay 
before you the following fact.p in reference to the subject and 
reference atated above for Layout of your knd considetation 
and necessary action. 

That.t alongwith -(- 'ee) other petitioner, have 
eu•itted an application before the Central Acnini,tretjve 
Tribunal,Quwahatj Benoh,uwahaU in the matter of continuation 
of our service in 1'elec Depattment and the same has been 
heard on l%lO-z)oo in the presence of learned lawyers of both side,. 

That the Ron'hle Mr. Justice D.Pi.Choudhury after heazi. 
ing both side, was pleased to allow us to renain Qontinue in 
service in our repectjvepo,, untill further order. 

'that after receiving the above said orderI have sub-
mitted petition before you on 20-10-2000 alonwith a Xerox 
copy of said order for providing me service in my previous 
pot.but unfortunately x have not been allowed to continue 
in my post Up-till-date by your good office. 

That In thi, prevailing circu stances I have no other 
alternative but to perpue your gocd,elf through this renlnder 
in the matter of consideration of said order stated in above I 
referenot, 	 • 

Therefoze,j t Ie prayed that your god office would be 
graciously pleaeed enough to provtde me service in my previous! 
post for favour of your kind consideration and necessary ecU-s 
on. 

And for this ict of your kindnf.bap I shall riain 
ever greatful to you. 

Thanking you. 

)a te. 	A' 

4 

 LITh:T;) 

- 	your, faithfullyo 
 

j/II/-HO/JJv.• 

a 
10.0 



1,/il. 
The 0'i era] Manager, 
TP100fts PilChar r. P. A. Pilcharo 

2, The 1vjejona] Pn;ineere1eco.(e.n.o.T.) 
Eartmganj rtvirnton,Jerimganj. 	'.t•. 

3. The 	iiona1 flg1neer.ieieo (q.i,,.) 
Petharkndj uivision.Pakandi. 

Rf. 	Order dated 111030 in applioat.tonflo.332/ZxJQ 

riMere
rendre Ta and CthereVs..tyrijon of India end . 	paaed by the Hon'b]e Mr. Justice D.fl. 

choudhury. vice Chairnan,centra] AdminigtratLve 
Tribunaloluvahati ench,uwahU. 

ub zs Prayer for continuation and providing eer vice in my 
previoua post. 

Reppeatad sir, 

X have the underpign èd most repectful]y prey to lay 
before you the following facts in reference to the subject and 

• 	 reference stated above for favour of your kind conmideration 
and ne essary action. 

That.I e1onqjth other peUttoner have • 	
enbnitted an application before the Central AinistraU,e 

• 	 Trjbunal,Ouvahatj Rench, luwahati in the matter of continuation 
of our serviee in Telecom .tapertmet and the sane has been 
heard on l'?.ulOz)oO in the :prence of learned lawyers of both 
sides. 	 * 

That the !bn'ble Mr. Jutic. D.NChoudhury after hear 
ing both tides wap pleased to .11ow UIR to rs,ain c Unue in service in our resp cctive poets unUU further order. 

'that after rectivirig the above said order,X have sub' 
nitted petition before yota on Z)'. iO.Z)OO alongwith a Xerox 

py of said order for Providing me service in my previous 
post.but unortuvIntely I hav, not been allowed to conUne 
in my poet UpUuldt* by your god Of fioe. 

Y 	That in this prevaiJjn cirountences .1 have no other 
• 	alteretjve but. to pereue your goodseif through thL reminder 

in the (netter of aon!jderation of said order stated in above 
1' 

 refereneft  
" "Y/ jY 	• 	Therefore,jt is prayed that your good of fice would be 

graciou5ly pleaied enough to provLde me service in my previous 
post for favour of your kind cn,ideratjon and neaeaary ecU-on. 

And for thisTacitof your kindnass,X shall retain ever Ireatful to you. 
Thanking you. 

Yours faithfully, 

CL  

• - 
	6. 

! / 

• 	

• 	

- 	
y 

- 
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